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Original Application No, 1580 of 1992 J : -
Smt, Kainle sh Verma seossnne App licaﬂ't -
Versus
Union of India & others s..... Re spondents E s B
' N

Hon 'ble Mr, Justice U.C. Srivastava, V.C,
Hon'ble Mr, K, Obayya, A.M. |

( By Hon, Mr, Justice U,C, Srivastava,V.C.) |

2. The applicant was engaged as a substitute
Extra Departmental Branch Postmaster on the risk and ;# ,'N
re sponsibiligy of her husband Shri Mahesh Ch.ndra Verma,

who was working on the said post and was promoted in

Postmen cadre, The said arrangement was made when he
was going to attend the training for ten days w.e.f, '}
20.2,$2 and was =sked also to engage a suitable .
substitute and that is why it was done, She had no
landed property end adequste mean’s of live lihood, As
a matter of fact when she applied for the post -of
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E.D.B,F.M,, she suoi;uq income of her husbend as her in-

come, As required a requisition was sent to Employment

Exchange for forwarding the names for appointment to

the post of E.D.B.F. Mo o She was alsO'consiﬂerad-fﬁr
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appointment but as sheheds no requisita qualifi ion
and fUHilling other cgndltim} ﬂppﬁ I u : E 179‘11 f"ﬂ"-'t' '*,!'.-.'.'lr
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Ram Singh @eSpondentq whose name Q“"

‘s : - R R s
E“‘Plﬁyment Exchange who was sc '(.:P"l ﬁ h fulfilli
the requisite qualific g:t.«ﬁe ;:“ He }i':ﬁ_--.g'-;?‘-'l passed
'whi‘ld the -applﬂgan-t hasg ,,-,;H;:. sed on ly

is on this grﬂum a n}_ﬂ&frﬁ’ was given '
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the requisite qua4 lifications and he dﬂes ‘T“ v,t“‘:"'—"'

suitable accommodation for running post office,

;;f
there is no denial of the fact that Ram Sj_ngh l“!* ‘i;"ig‘ﬁ;;
got any suitable accommodation for running the pgst
office, 1t is clear that normally married ladies have
no separate income of thelr own except that) their hus-
band. She may not have separate property and she can
have claim over her husband property, The applicant
was not qualified the respondents was also lacking
in the requisite qualifications as such the selection -
wgs against the rules, and dccordingly the appointmant I .__-_. =

of Ram Singh respondenty é against the rules.

2e Before this application was fi]sd't:'-thg Ram
Singh Hiag takey over chérge, The appointment of Ram Singh |
is against the rules cand %= 15?§fven legal recognition !
Wﬁ&h@m(ﬁ\ﬂthe basis of such selection, Ram Singh i
cannot get tHe service and it has been given the same
will not confer any right to hold the;_;:iﬂ of fice, ‘
Accordingly the post will be deemed tcn/-vacant and res-— X
pondents are directed to start fresh appointment proeggs
and complete the same within a period of three month@'&
The appointment shall be made in accordance with the __.,_'
law, With these observation the application is di sed

of fina lly

;..
(e
X
£

“No order as to costs,



